
/

Central Administratiee Tribiinai
Principal Bench; Pew Delhi

HA ho. 174 /97 in OA Co. £002/94

New Delhi, this the day of Ociobti A'j. 14'̂ '

Hop'bie Dr. Jose P. Vergliese, Vj ce'-Cheiiffic;n(.,0
Hon'ble Shri S.P.Biswas.Member (A)

Union 01 India tlirongh
1. Secretary 5

DepartHient of Revenup,
Ministry 01 Finance,
lie r t h B].o c k., Ne w Delhi.

£. Tile Chalrmans

Central Board of Direct Taxes.

nppartiMent of Eee^enue;
Ministrj' of Finance,
Noi'th Biocl; New Delhi.

3, Union PuiiCio Service Commission thrc'Ugh
Sec re t a.r y,
Phcipur House,

Shahjahan Road,
New Delhi. ...Tirview anP-C-C-ant

(3y Advocate; Shri V.P.Uppal)

Shri Anirudh Rai,

s/o Shri Maniraj Rai,
R/o A-8F, MIG Flats,
Majwipnr 1,New Delhi. . . „ , Ssepcnrieul/

oi'icinei ayplicai'n.

(By Advricate; Shri PP Khiirana)

ORDER (By Cireniation)
[Hondjie Dr. Jose P. verohese, Vice-Chairman (• 1

This review appLication iOiS iief-n liieC againsi

mir orders dared 9.5.1997, Tlie levieo /io;; i t i oners an

seeking rei-iew of the iirdei- stating thai tiiere are eri'or.:

which a.re ay-parant on the face of the r-coi-'d. Tn ;die hrmp

01 the review applioanion no emrs 00^0 s neept

ri'-statement of law in -fht- persyecl im c;' rcnie'i apriiicant,



We have seen the RA and no va'-hd greund

been rens-d vdTich requiree review c-t cu:- or-ds/W: viaesed 1n

the said OA. Our orders are aalf expWanatory ana •f'-=ndinos

- ;bO'-ections contained para 9 and 10 o-^ toe judgement

a-e ssrf-e.rplanatory. Either the rsvrew applicants do not

"tj have nnder&tood 'H-ie conte-As o-f" ou;- crrjet or thov

•'tiuse rr; acccpt the directions given py thlcsoourt. Jn

-:hr' event, it is not a fit case for review. Aeccrci-glvn

vrrv rtvitv, aponcation is diornissed.

- i

i h. t.. et twts y1' (Pr-, Jose "cA -ve vAore
eeober- lA)


